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BEFORE TEE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAIL

Original Application No.129 of 2020 (SZ)

INSPECTION REPORT FILED ON BEHALF OF THE JOINT COMMITTEE FORMED AS
PER THE ORDER OF THE HON'BLE NGT (5Z) DATED 30.07.2020

in the matter of OA No.129 of 2020 (SZ), the Hon'ble National Green Tribumal,
Southern Zone, Chennai vide its 2rder dated 30.07.2020 was pleased to appoint a Joint
Conurditiee comprising of 1) the District Collector, Puducherry, 2) the Secrctary, Local
Administration Department or a senio':‘ Officer deputed by him, 3) Superintending Engineer
of Public Works Department and 4) a Senior Officer from Puducherry Pollution Control
Committee to inspect the area in question and submit the report to the Tribunal within a
period of two months ie., on or before 30.09.2020 by e-filing.
In pursuance of the order, the respective Departments have nominated the foilowing
rnembers for the Joint Committee to inspect and report:
L. Mr.T. Sudhakar, Deputy Collector (Revenue), North, Puducherry
2. Mr.Thamarai Pugazher dj, Supermtendc_uzitgihgmeer,
Local Administration Department
3. Mz N.Srinivasa Rag, Scientific Officer, Department of Science, Technology &
Environment / Puducherry Pollution Control Committee
4, Mr.Xavier Kennedy, Jxmibr Scientific Officer, Department of Science,

Technology & Enviromment / Puducherry Pollution Control Committee

5. Mr.S.Sivakumar, Commissioner, Puducherry Municipality
6. Mr.N.Balasubramanian, Executive Engineer, Irrigation Division,
Public Works Department.

In compliance with the directicns of the Hon'ble Tribunal, the Joint Committee
leaded by the District Collector made a surprise visit in the Murungapakkam and Olandai

iakes on 17.09.2020 at about 10.30 am. The Observations of the Committee are as follows:
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L. Procedure for giving fishing rights in Murungapakkam and Olandai lakes

The Murungapakkam and Olandai lakes belong to Public Works Department,

Puduche ITy.

The right of issue of fishing rights in these lake which are within Pondicherry

Municipal Jurisdiclion and is exercised by the Pondicherry Municipality after NOC being

issued by the Public Worles Depatrtment.

The fishing rights in respect of the said lakes was issued to .Thiru.5.Kandhan,

Ariankuppam by the Pondicherry Municipality during the year 2002-2003 for a period of

one year. The said leasing of fishing rights have been renewed subsequently on nomination

basis as tabulated below:

Period License fee for License fee for

. Murungapakkam lake Olandai lake
01.07.2003 to 30.06.2004 Rs.75400 Rs.14,700
01.07.2004 to 30.06.2005 Rs.86,710 Rs.16,905
01.07.2005 to 30.06.2008 Rs.3,15,711 Rs.61,554
01.07.2008 to 31.06.2010 Rs.2,66,601 Rs.51,982
01.07.2010 to 30.06.2015 Rs.9,37,819 Rs.1,82,851
01.07.2015 to 30.06.2020 Rs.15,10,358 -Rs.2,94,483
01.07.2020 to 30.06.2025 Rs.24,32,449 Rs.4,74,269

The Executive Engineer, Irrigation Division, Public Works Department vide letter

No.37/PW/EEI/JE(P)-20/20-21 dated 08,05.2020 has issued No Objection for leasing of fishing

rights in Murugapakkem and Olandai lakes subject to the fulfilling of the following

conditons:

a. The tank bunds and appurfenances should not be damaged, if damaged it should be

restored inunedidtely.

b. Water should not be let out for the purpose of fishing when there is storage in the

tanik.

c. Outside fencing the pipelines, sluices, channels of the tank should not be damaged

while fishing.

d. There should not be any hincdrance for the works to be carried out by the Public

Works Department.

e The shutters should not be cla:sed and opened.

p— -
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f. Equipments such as Oil Engine / Diesel- Engine / Electric Motor should not be
engaged inside of lake for pumping of water.
g. Internal buds should not be formed inside of the lake..
h. Night time fish harvesting should not be entertained.
1. Fish harvesting should be carried out in the presence of the Municipal Staff.
It is noted that the Local Administration Department has prohibited the auctioning
of fishing rights by the local bodies vide G.ON0.7945/LAS/A3/2015-16 dated 29.01.2016.
However, the Pondicherry Municipality has got relaxation for renewal of leasing out of

fishing rights to the above said lessee on the following grounds:

a) The surface of the water body is maintained by lessee without any massive
encroachments of water plants such as Hyacinth. Encroachments by antisocial
elements are also prevented by the lessee and the lake is protected from illegal sand
mining.

b) The lessee has to maintain the water bodies clean and coiiserve the water for getling
a good harvest of fishes.

c) For the growth of fish, water ic very much essential. Therefore the lessee has o keep
the Wa;ter level of the lake intact, so that the ground water l_evel of the su:mhndn'zg
area will also be benefitted.

d) It is highly beneficial to the local body in this critical situation i.e the local bodies are
suffering from short of funds even o pay salary and pension.

e) It 1s also benefidial to general public being the consumers of the fish.

Based on the No Objecton received from the Executive Engineer, Public Works
Department, Pondicherry Municipality «nd approval of the Special Officer, Municipal
Courncil the Pondicherry Municipality reiiewed the license for fishing rights.

On expiry of the license on 30.06.2020 and based on the approval of the Municipal
Coundil, the demand amount of Rs.24,32,449/- and Rs.4,74,269/- (Excluding: Security Depaosit
Rs.243245 +Rs47427 = Rs290,672/- and GST. amount of Rs4.37841 + Rs.85368
=Rs.5,23,209) in respect of Murungapakkam and Olandai lakes respectively was collected
from the lessee ThiruKandhan. and the license for fishing rights was renewed by
Pondicherry  Municipality from 01.07.2020 to 30.06.2025 vide No.PM/R{-
11/569/A5/2003/2020-21 dated 16.06.2020.

I1. Water guality of the Murungapakkam and Olandai lakes
The Puducherry Pollution Contryl Committee has taken water samples from the

lakes and as per the analysis report the water samples are not mecting the designated best

use water quality criteria presciibed by the CPCB for surface water class A", ‘B & &% Copy
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of the analysis report and water quality critgria are enclosed as annexure I and i]. The
Scientists from Puducherry Polluriont Control Comumillee have observed that the agquatic
nature of the lakes is fit for fishing activities end there were no suspended particles visible
on the water surface of the lake.

II1. Conclusion

1. The Municipal Administration has licensed the fishing rights in the said lakes on
nomination basis since 01.07.2003, subject to the conditions stipulated by the Public Works
Department, Puducherry.

% The Municipality has not fixed any upper limit for doing fishing activity and
therefore the question of exceeding the upper limit does not arise.

& No damage has been caused to the lakes as well as the aquatic life due to fishing
activities as per the observations of the Public Works Department and Puducherry Pollution
Control Committee.

4, The Municipality has been aclvised to go for auctioning t0 ensure transparency and

to maximize the revenue.

=
(N.SRINIVASA RAQ) {(XAVIER KENNEDY}
Scientific Officer, " Jundor Scientific Officer,

Department of Science, Technology & Environment  Department of Science, Technology & Havironment

{ Puducherry Pollution Control Comunittee f Puducherry Pollution Control Committee

(T RAI PUGAZHENDI) (N. BRAMANIA'N)
Superintendent Engineer, Executive Enginebr, Irrigation Divn.

Local Administration Department Public Works Department
/g 4W
(T. SUDHAGAR) (SSIVAKUMAR)

Deputy ‘Coliector (Revenue), North, Commissioner,
Puducherry Puducherry Municipality
(v AROUN.T, 1AS)
District Collector,
Puducherry
.~
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ANNEXURE -1

Amnalysis of water samples

S.No. | Parameters Murungapakkam | Mwungapakkam | Olandailake | Olandat
Lake (South) Lake (North East) | (Svuth East) Lake (South)
1. | SampleID 896 897 898 898
‘2. | Date of sampling 04.08.2020 04.08.2020 04.08.2020 04.03.2020
2. | Time ] 09.45 AM 10.00 AM 10.20 AM 10.45 AM
4. | Weather Cloudy Cloudy Cloudy Cloudy
| = | Depth of water body | 1 Feet 1M 0.75 M 0.75 M
o. | Floating matter Water Lily, Algae | Water Hyacinth, | Algae Water
Algae Hyacinth,
Algae
7. | Colour = Light Green Light Green Light Green | Light Green
8. | Latitude 110 54'25,95" 11=54'50.46" 11254'52.34" | 11°54'52.27"
9. | Longitude 790 47 49.29" 790 48'1.94" ‘790 48'2.69” 79° 47 51.99”
10. | Tempe C 29.0 29.0 290 | 29.0
AT T 7.56 8.15 7.84 7.83
[l Conductivity (uS/Cm) 1092 1034 1287 1078
|__13. | DO(mg/) 16 4.8 20 2.6
14. | COD(mg/l) 64.0 56.0 64.0 ' 76.0
10. | BOD(mg/l) 65 . 1 5.5 6.0 755
16. | NHs-N(mg/1) ' BDL BDL BDL BDL
17. | NOs-N(mg/1) BDL BDL BDL BDAi.
18. | NO2-N(mg/I) BDL BDL BDL BDL
19. | Niteate (mg/l) 0.0297 "0,0137 0.0093 00110
20. | TSS (mg/l) 43.0 31.0 21.0 190
| 21. | Sulphate (mg/l} 13.3 12.08 217 7.25
og | Phosphate (mg/]) 0.1020 0.0912 2.62 2.41
23. | Total Coliform 900 1600 1600 500
MPN/100 ml
24,“1_Faecal Coliform 500 <2 < <2
MPN/100 ml
25. | Faccal Streptococci 23 5 <2 13
MPN/100 ml
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ANNEXURE - 1I
Designated Best Use Water Quality Criteria
Designated-Best-Use Class of Criteria
water

Drinking water source without A Total Coliforms (_)1;ganism

conventional treatment but after MPN/100ml shall be 50 or less pH

disinfection between 6.5 and 8.5

' Dissolved Oxygen 6émg/l or more
Biochemical Oxygen Demand 5
days 20 C2mg/l or less

Outdoor bathing (organized) B Total Coliforms Organism
MPN/100ml shall be 500 or less
pH between 6,5 and 8.5
Dissolved Oxygen 5mg/1 or more
Biochemical Oxygen Demand 5

s days 20 C 3mg/1 or less

Drinking water source after C Total Coliforms Organism

conventional treatment and MPN/100ml shall be 5000 or less

disinfection ' pH between 6 and 9
Dissolved Oxygen 4mg/l or more
Biochemical Oxygen Demand 5
days 20 C 3mg/! or less

Propagation of Wildlife and D pH between 6.5 to 8.5.

Fisheries Dissolved Oxygen 4mg/l or more
Free Ammonia (as N) 1.2 mg/i or
less

Irrigation, Industrial Cooling, E pHbetween 6.0 to 85. -

| Controlled Waste disposal Electrical Conductivity at 25C
micro mhos/cm Max.2250
| Boron Max. 2mg/1

£ — =
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ANNEXURE - 11

PONDI{CHERRY MUNICPALITY
REVEMUE SECTION - 11

LS &
No.2681/PM/RO-11/A.5/2020 Date:03.09.2020

To

The District Collector,
Office of the District Collector,
Puducherry

Sub: PM' - RO-I1 — The leasing out of Flshing Rights to the
Murungapakkem and Olandal Lake - Dlrectlons of the
National Greer. Tribunal - Factual Report - Furnighed -
Reg.

Ref: No.1108/82/DRDM/2020 Dated.11.08.2020 of the Office
of the District Collectar, Puducherry,

whwEr "

Sir,

In advertent to your letter Tited on the subject mentivned above, T submit to
furnish a foctual report as follows:-

1. The said Murungapakkam and Olandal Lake belopgs to Public Works
Department, Fuducherry.

2. The right of Issue of flshing rights in this lake which Is within Pondicherry
Municipa'l Juricdiction i ev “r.iced by thle Municipality with the coneurrence of
the Public Works Department

3. The right of fishing rights In respect of the said lakes had been issued by this
Municipality during- the year 2002-2603 for a period of one year to
Thiru.$.Kandhan, Ariankuppam. The sald licence had beéen subsequently
granted for the perivd of vne year lor 2003-04, and the saine was renewed
upto 2004-05 in the seme of the same licensee.

4. Further, the said leasing of Nshing rights had been renewed from 01.07.2005 t©
30.06.2008 @ Rs.3,15,711/- and Rs.61,554/- In respect of Murungapakkam
aud Olandal ldke respectively, Subsequently, with an increase of 10% of the
Lease amount every year, the soid leasing right had been renewed for the year
UL.U/.2UUY to 30.06.2010 on collacton of Re.2,66,601/- and Rs.51,982/- in
reapect of Murungapakkam and Olandal lakes recpectively.

5. Agaln the sald leacing of fiching rigits had been rencwed for the further period
of § years fram 01.07.201C o 30.06.2015 on collection uf Ru.9,37,819/- and
Rs.1,02,851/- in respect of “rurungapakkam and Qlandai lakes respectively.

6.  Further, the said leasing o fishing rights pad been renewed for the further
perlod of 5 vyears from (! 07.2015 to 30.06.2020, with approval of the
Municlpal Council on coilectiot: of Rs.15,10,358/- and R< 7,94, 4B3/- In racpect
of Murungapakkam ang Olaridal akes respectively vide this office order
NO.PM/RO-11/569/45/2003-15 dated.06,08,2015.

£ A~ ==
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Further, a representation dzted 13.03.2020 addressed to the Commissloner,

Pondicherry Municipality wes made by Thiru.S.Kandhan of Ariankuppam the
licensee of Fishing Rights for above sald lakes. The above representation was
endorsed by Hon'ble Minister for Local Administration.

Thtre'in, he has stated that, he has incurred loss In the pravious year and
requested that the fishing licence period that expire in the month of June 2020
may be renewed for a further perlod of five years in Murungapakkam and
Olandai lakes, (l.e) from 01.07.2020 to 30.06.2025..

In this regard, this Municlpality has sent a letter dated 30.04.2020 to the

" Executive Englneer, Irrigation "Divislon, PWD to accord necessary clearance for

leasing out the'for fishing rights of the above sald two lakes for further pariod
of 5 vears from 01.07,2020 to 30.06.2025. In réply, vide their letter
dated.08,05,2020 received from Executlve Engineer, Irrigation Division, PWD,
Puducherry addressed to thz Commissioner, Pandicherry Municipality NOC was
granted by PWD subject to tha following conditions:-

a. The tank bunds and aapurtances should not be damaged, if damage it
should restored immediately.

g

Water should not be let out for the purpose of fishing when there is storage

in the tanlk.

¢, OQutside fen.clng the plpaiines, sluices, channals of the tank should not be
damaged while fishing.

d. There should not be any nindrance for the works to be carried out by the
Department.

e, The shutters should not be closed and opened.

f. Equipments such as Ol Engine / Diesel Englne / Electric Motor should not be
engaged Inside of lake fofp'umpmg of water.

g. Internal buds should not be formed inslde of the lake,

Night time fish harvesting should not be entertalned.

=

i. Fish harvesting should bz earried out in the presence of the Municipal Staff,

Based on the NOC recelved irom the PWD, this Municipality also got approval
for renewal of leasing out of:i_ﬂsh!ng rights to the above sald lessee from the
Speclai Officer, Munlclpal Council and also. for relaxation of the
G.0.N0.7945/LAS/A3/2015-16 dated.29.01.2016. The Speciat Officer, Munlcipal
Council gave his approval on dt.01.06.2020 vide the file No.PM/RO-
11/568/A5/2003 dt.22.05.2020l at para No.169/nf.

§ — =
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1. Further, based on the approval of the Municipal Council, this Municipality has
sent an intimation letter with the demand and conditions to the lessee. After -
receipt of intimation letter, the iessee had accepted the conditions and paid the
demand amount to this Munlcipéltty. On collection of Rs.24,32,449/- and
Rs.4,74,269/- (Excluding Security Deposit Rs.2,43,245/- +Rs.47,427 =
Rs.2,90,672/- and GST amount of Rs.4,37,841/- + Rs.85,368/- =5,23,208 in
respect of Murungappakkam and Olandai lakes respectively, the fishing rights
was renewed by this Municipality from 01.07.2020 to 30.06.2025.

12.  Further, the Municipal Administration have leased out the fishing rights in the

said lakes strictly subject to the conditions prescribed by the Public Werks
Department, Puducherry. The licence conditions for leasing of flshing rights to
the above said lakes are enclosed in Annexure of the licence (copy enclosed).

13. Therefore this Municipality has followed all the norms in leasing out the fishing

rights. Further, the leasing or fishing rights is justified on the following -
grounds:-

a) The surface of the water body is mainkained by lessee without any massive
encroachments of water plants such as Hyacinth. Encroachments by
antisocial elements are aiso prevented by them (lessee) and the lake is
protected from illegal sand mining.

b) The lessee has to maintain the water bodies clean and conserve the .water
for getting a good harvest of fishes.

¢) For the growth of fish, water is very much essential. Therefore' the lessee
will keep the water level of tha lake Intact, so that the ground water level of
the surrounding erea will also be benefittea.

d) It is highly beneficial to the local body in this critical situation l.e the local
badies are suffering from chort of funds aven to pay salary and pension.

e) Itis also benefiting to genzri: public being the consumers of the fish.

F} As the lzke is maintained clean with water and without plants such as
hyacinth, the process of leasing out the fishing rights will be environment
friendly. As illegal sand miring is prevented, It Is also grand water friendly.

Submitted please.

Yours faithfully,

(S.SIVAKUMAR
COMMISSIONER, /‘
Copy Submitted to;-
1. The Special Of‘ﬂcer-cum-%g_ctcr_. l.ocal Administration QEpartment, Puducherry
M he Personal Secretary to Secretary, Local Administration, Puducherry
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ANNEXURE -1V

4 Zgnel
Mﬂw

NMENT OF PUDUCHERRY
.G%VUE,E‘EC WORKS DEPARTMENT

oo of Factual Report on

: Lake & Olandai Lake
fishing in Velramapet rder of Honourable

in compliance to O
Nemonalp Green Tribunal i ddéeo g;a;tg{oor
0,A. No. 129/2020 (5Z) datec 5207 -

Reg.
Ref: Leter No,1108/B2/DRDM/2020,  dated
11.08.2020 of the Reveme Officer, Office

of the District Collector, Pugducherry.
-o0o-

Sub:  PW - CE - Subnuss

This relates to submission of Facmial Report to the
District Collector, Paducherry in compliance to Ofder in O.A
Na. 126/2020 (52) dated 30.07.2020 of Homoursble Narional
"Green Tribnnal for conducting joint 'inspecrion of the area in
the matter of fishing in Velrampet Lake & Olandai Lake.

2. In this connection, it Is reported that earlier the
Commissioner, Puducherry -Municipallty had issued Fishing,
Rights of Murungapakkam and Olandai lakes to Thiru. Kandan,
S/o. Sathiyarasu, No.75, Veerampattinam Road, Ariyankuppam,
Puducherry - 605 007 for a perlod of Five Years upio
30.06.2020 vide Permit No. PM/RO-I/569/A.5/2003-15, dated
06.08.2015 and the lease period ceased on 30.06.2020 {Copy
enclosed).

2 However, for' the next spell the Commissioner,
Pondicherty Municipality requested the krigation Division,
PWD for issue of NOC for leasing Fishing Rights of
Murungapakkam and Olandai lakes for.a period of Five Years
endlng  30.06.2025 wvide Ir. No.1015/PM/RO-/AZ/2020,
dt.50.04.2020 (Copy enclosed).

4. Based on the request, the Executive Eogineer, Urigaton
Division vide Lx, No.37/PW/EEI/JE(P)-20/20-21, dr.08.05.2020
issyed "No Objéctidn" for léasing out fishing rights in
Muarungapakkarn and Olandal lakes, subject 1o the following
«onditlons.

1) The tank bunds and appurtenances should not be
damaged, if demaged it should be restored immediately.

2) Water should not be lct out for the purpose of fishing,
when there {s storage in the tanks.

3) Outside fencing, pipelines, sluices, channcls of the tank
should not be damaged while fishing,

4) There should not be any hindrance for the works to be
carried out by the department.

5) The shutters should not be ¢losed and opened.
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® E"lu]pmen!s such as O Engine,/ Dlezel Engine/ Elecuic

Moror shonid not be engaged instde of Jake for pumplog
of water,
[nternal bunds should gut bt fortoed inside of the lake.
Night time fish harvesting should ot Le entertatned.
B tarvesting should be curtled ot ia the prismn:c of
the Munfelpat Stuff.

7}
g
9

4 In conclusion, it is reported thut based on the reguest

made by the Commissioner, Pondichery Municpality, 'NOC'
for leasing out of fishing rights was fssued by Executive
Engineer, Irdgatlon Division, PWD, Puducherry with terms and
condjtians favourable to safeguard the tank, its appurtenances
and water stored. Furthes, the public Works Depargment hag ng
EQ16 with regard to leasing our of fishing rzhts.

5. Further, it is inforzacd that in response to Para-13 of the

MNGT Order stated above, the Executive Englneer, lh'lgnuon
Division, Public Works Department, Puducherry will be the
Co-ordinating Officer for providing necessary logistes.

6. The above facts @€ subnitted f{or Informadon and
furtherance please,

(3.
CHIEP ENGINEER

e
% P o

— C L‘—ﬁ [P

oo, 52 Y WA EPTA FEIZRANE
ARMZ0202), dated 43, 082020
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ANNEXURE -

MNo. 2585/PP CCIPM/NGT/ISADSTE)2020/076
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIE1TE, TECHNOLOGY & ENVIRONMENT
PUDUCHERRY PCLLUTION CONTROL COMMITTEE
IT-FLCOR, PAB LUILDING, PUDUCHERRY — 605005,
Pkonc; (0413) 2701256 Fax: (0413) 2203494
B

Puducherry, the ‘i 5 SEP 2020

The Revenue Officer,
Office of the District Collector,
Puducherry.

Sir,

Sub:  PPCC - Fishing in Velrampet Lake & Olandaj Lake — Direction
of the National Green Tribunal Order dated 30.07.2020 in QA
No. 129 of 202C - Reg.

Ref: - Your Letter No.i 108/B2/DRDM/2020, dated 11.08.2020.

dekdk

With reference to the above, the site was inspected by PPCC officials on 26.08.2020

and the following observations are madg:;

i.

ii.

iii.

At the time of inspection removz! of clay /silt from the Velarampet Lake is observed as per

the approval of the Deputy Collecior of (Revenue) North, Puduchery.

As per the records available with PWD staff at site, it is noticed that the O/o The Executi ¢
Engineer (Imgatxon Division), PWD, Piducherry is monitoting the quantum of the silt.
removed and cnsuring other condifions laid down in the Puducherry mines and minerals
(concession) Rules, 1997 and pericdically reporting to the Deputy Collector (Rev.) North,

Puducherry.

PWD Staff, informed that only d.umg moming time fishing activity is carried by
present contractor.

Furiher water samples each from virarapet Lake & Olandai Lake were taken by this
departments laboratory on 04.08.2020 for analysis. As per the analysis report the
water samples are. not meefing the designated best use water quality criteria
prescribed by the CPCB for surface water class ‘A’, *B’ & ‘C’, Copy of the analysis
report standards are cnclosed herewnih,

TFor & on behalf of PPCC,

Vi (SVOTHA.R, LAS.)
DIRCCTOR (DSTE) ) MEMBER SECRETARY
PUDUCEBERRY POLLUTION CONTROL COMMITTEE

Encl: As above

Copy 10: Guard file



